IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO 2054 OF 2010
(Arising out of SLP(Crl.)No.6545 of 2008)

NATI ONAL AVI ATION CO OF | NDI A LTD. & ORS Appel | ant (s)
VERSUS
STATE OF ASSAM & ANR. Respondent ('s)
ORDER

Leave granted.

We have heard | earned counsel for the parties.
M. Lalit Bhasi n, | earned counsel appearing for the

appel l ants submitted that the services of the 27 enployees will not
be dispensed with and they would be regularised in a phased manner
within three years fromtoday. 1In view of the statement of M.Lalit
Bhasin, in our considered view, the Crimnal Prosecution cannot be
permtted to go on and we, accordingly, quash the Crimnal
Proceedi ngs pendi ng agai nst the National Aviation Co.of India Ltd. &
Os. before the Court of Chief Judicial Magistrate, Guwahati. The
respondents would be at liberty to revive this appeal in case the
enpl oyees are not regularised wwthin a period of three years.

M. Lalit Bhasi n, | earned counsel appearing for the
appel l ants submtted that he would not press the petition before the
Hi gh Court. The application for intervention is also disposed of.

This Crimnal Appeal is disposed of with afore-nentioned
observati on.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)

NEW DELHI ;
25TH OCTOBER, 2010



